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CENTRAL ADi'IN ISTRATIVE TRIBUNAL
PRINCIPAL BENCII

C.P. No.416/2005 ln
oA. No.227il2ffi3

New tlelrl thls the tlh Oay of D'ecember, 2fi15

Hon'ble Shri V.K. Mafotra, Mce Chairman (A)

Hon'ble Shri Mukesh Kumar Grpta, Mernber (J)

Ramesh Grorcr,
S/o Strl R.S. Grover,
Presently rrcrhfi g as DFador,
Central Water Conrmlsslon,
Mhlstry of Water Resources,
Sewa Bhamn,R.K. Rtram,
New Delhl-l10 066. -ApNcant

(None Present)

Versus

J. Harl Naralnna, Secretary,
Mlnlstry of Water Resotrces,
Shram $haldl Bhawan,
Rafi Marg, Nat Delhi-l.

(By Advocate: Shrl R,N- S,[tgh)

-Respondent

ORDER (Orall

llon'bte Slnl V.K lf,dotta- Vlce Chalrmor lAl

Mde Trbunal,s orders dated 12.3.2004 ulrereby Oltl2nfEl2003 v*as

disposed of respondents Ere directed to decide applicant's pending

revleu/appeal by passlng a spealfig order.

2. Mde Annexure R-l dated 21.1L2005, respondents have passed such

orders. As such, the c.P. is dropped and ndbe to the respondent is dlscharged'
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Kumr GuPta)
I5cmbcr (J)
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Vlcc CHmat (A)
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